187 Written AnsWers
Price of Chemical manure

4766. SHRI N.” SOUNDARAJAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any provosal
before the Government of India to re-
duce the rates of Chemical manure;
and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) No, Sir.

(b) Question does not arise,

Missing of Files from ICAR HQ.

4767. PROF. AJIT KUMAR MEHTA:
SHR1 RASHEED MASOOD:

Will the Mini;ter of AGRICULTURE
be pleased to state:

(a) whether it is a fact that a num-
ber of files have been missing from the
ICAR Headquarters and its institutes;
and

.(b? if so, the number of files founa
missing during the last one year qat
the ICAR Headquarters and its insti-

tutes stating the nature of the miss.ng 4

files and the result of the inquiry ir
any made into these missing files and
the remedial measures taken by the
Government in this regard? .

THE MINISTER OF STATE IN THI,
MINISTRY OF AGRICULTURE AND

RURAL RECONSTRUCTION (SHRI
R. V. SWAMINATHAN): (a) Yes, Si.

(b) During the last one year, seven
files were reported misplaced/missing
from different ‘Sections of the ICALt
Headquarters. The nature of such
files relate to different subject matters
handled in the Council.

The information in respect of ICAR
Institutes is being collected and the
same will be laid on the Table of the
Sabha.
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In order to prevent the possibility of -
files being misplaced in the Councll, &
suitable procedure has been evolved
und circulated to all concerned for
compliance.

Encroachment on D.D.A. Land in
Janakpuri, New Delhi

4768. SHRI SHIBU SOREN: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that certdin
shopkeepers in A—I and A—I B
blocks market in Janakpuri have encro-
ached upon the D.D.A. land and are
grossly misusing the passages in
varandas;

(b) whether two of the shopekeepers
running sweets shop and general mer-
chants shops have opened gates by r1e-
moving brickwall and have encroach-
ed up the place earmarked for public
park in gross violatlon of DDA’s jund
by using for his preparations and for
serving refreshments etc.;

(¢) the details of such shopkeepers;

(d) if so, whether any steps are pro-
posed to be taken to check this misuse
and encroachments; and

(e) whether D.D.A. propuse lo can-
cel their aliotment or direct them to
close the door with bricks?.

THE “mUISTRR OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING): (SHRI BHISHMA NARA-
IN SINGH): (a) to (¢). The Delhi De-
velopment Aufhority has reported that
allottee of shop No. 12 in A—1 and
A—IB blocks had encroached upon
Delhi Development Authority’s land by
misusing the passages in the varandas.
The Delhi Development Authority has
also stated that allottee of shop No. 13
who is running a Halwai shop had
punctured the side wall and fixed a
shutter there and had put chairs, bau-
ches, bhatti and other materials on
Delhi Development Authority’s land.

(d) and (e). The Delhi Development
Authority has reported that encroach-
ment in the first case (ie. shop No.





